GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTION NO. 1177

TOBE ANSWEREDON THE 2P February2018/ Magha13, 1939 (SAKA)
Payment Banks

+177. SHRIMATI JAYSHREEBEN PATEL:

Willthe Ministerof FINANCEDbe pleased to state:

(@  whetherthe Governmenthas formulateda policyregardingsettingup of Paymen
Banksacross the country if so, the detailsthereof,if not, the reasons therefor;

(b)  the name of institutions/organizationswho have been grantedlicenses so far;
(c)  the numberof PaymentBanksthat have startedtheiroperations;and

(d)  theamountof business/revenuegenerated bythese banksso far?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(@): ReserveBank of India (RBI) has issued guidelinesfor licensingof PaymentsBanks.
As per the guidelines, the objective of setting up of Payments Banks is to furthe
financialinclusionby providingsmall savings accountsand payments/remittancservices
to migrant labour workforce, low income households, small businesses, othei
unorganisedsector entitiesand other users. PaymentsBanks may demand deposits, issue
A'TM/debitcards, offer paymentsand remittanceservices throughvariouschannels,act
as Business Correspondentof another bank, and distribute non-risk sharing simple
financial products like mutual fund units and insurance products, etc. PaymentsBanks
cannotundertakelendingactivities.

(b): RBI has issued banking licence to Airtel Payments Bank Limited, India Post
PaymentsBank Limited, PaytmPaymentsBank Limited,Fino PaymentsBank Limited
Jio Payments Bank Limited, NSDL Payments Bank Limited, and Aditya Birla Idea
PaymentsBank Limited.

(c): RBI has apprisedthat four PaymentsBanks have startedtheiroperations.

(d): RBIhasinformedthatas per data reportedby PaymentsBanks, theirtotalincome
for the periodfrom 1.4.2017 t031.12.2017 stood at Rs. 731.2 crore.



